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statistics to suit their political slogans.
I would also like to qQuote some sta-
tistics to prove that we are going in
the right direction and that we are
proceeding cautiously.

15 hrs.

Mr. Deputy-Speaker: The House
will hear the hon. Member tomorrow.
We many take up the discussion now.

MOTION RE: REPORT OF U.P.S.C.
FOR 1958-57

Shri Harish Chandra Mathur
(Pali): I beg to move:

‘“That the Report of the U.P.S.C.
for the year 1856-57 and Gov-
ernment’'s Memorandum thereon,
laid on the Table of the House on
the 8th December, 1957, be taken
into consideration.”

At the very outset, I wish to make
it clear that it is not my intention to
focus the attention of the Govern-
ment or of this House on one parti-
cular case where the Government has
considered it necessary to  dis-
agree with the advice given by the
U.P.S.C. Not that I amin agreement
with the decision taken by the
Government in this particular case,
but it has never been my contention
and I am prepared to concede that
the Government has got a right and
responsibility in this matter. In dis-
charging this responsibility which
devolves on them, they havg some-
times for certain extraordinary
reasons ta be given by them, to dis-
agree with the Commission in the
discharge of that responsibility. If
we look at the figures, we will find
that even for disciplinary action about
118 cases were referred this year as
against 58 cases last time to the Com-
mission. Out of these 118 cases,
Government has only disagreed with
the Commission in one individual
case. Thus, there is very little com-~
plaint against Government for dis-
agreeing with the Commission as
such.
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1 am going to deal with the larger
issues much more important, certain
basic fundamental issues, with which
we are concerned in the administra-
tion. Now, it is common knowledge
that the standard and moral of the
services is deteriorating. We have
got to fix the responsibility or investi-
gate the causes for this falling stand-
ard and falling morale. It is on the
advice of the independent Commis-
sion that Government makes appoint-
ments. It is on the advice of the
Commission that the Government
makes promotions. It is on the advice
of the Commission that the Govern-
ment takes disciplinary action. In
all these matters of appointment, pro-
motion and disciplinary action, Gov-
ernment acts on the advice of the
Commission and this special respon-
sibility and function has been given to
an independent body which enjoys a
special porsition and status in our own
Constitution, so that they may con-
duct themselves in a manner that a
healthy atmosphere is generated in
the services, so that the services feel
secure and are ensured justice and
are in a position to discharge their
responsibilities in an independent
manner. We have to consider whe-
ther it is so; whether the services
have played their part.

I do not make any general state-
ment of condemnation. But as I
said in the beginning, it is common
knowledge that anybody who is in
intimate touch with the services will
tell you that the services have not
played their part. What are the
reasons? I would ask the hon.
Home Minister to let us know whe-
ther he has held any consultation in
this matter with the UPSC. 1
would strongly urge that in consulta-
tion with the UP.S.C. they might
appoint a study team or a working
teamn to investigate into the causes
and take necessary steps to remove
those causes. The U.P.S.C. have not
referred to this matter, but they have
made a pointed reference to their
difficulties in  recruitment. They
have been making this remark from
year to year but this year, I would
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specially invite the attention of the
Government and this House to the
observations made by the U.P.S.C. to
the fact that they did not get proper
material for recruitment. It would
be better for me just to refer to that
portion of the report: They say:

‘“The Commission have to point
out their experience that the
present system of education
leaves much to be desired so far
as the development of the mind
and attitudes of the candidates is
concerned. The ton of discipline,
the level of academic achieve-
ment to be aimed at and the
methods of promotion from
lower classes to higher classes
have all, no doubt, a bearing on
the standard of education... It
should be seriously examined
whether the present educational
system provides adequate facili-
ties and opportunities for the
enlargement of the mind and
development of the character and
personality of our students.”

So, they have asked for a serious
examination of the problem. They
also say:

“The remarks of the examiners
on the performance of candidates
in the written examinations of the
Commission make depressing
reading.”

They further say:

“As for the services where
candidates of a younger age
group are required, the results
have been very disappointing.”

It is after the tenth year of our inde-
pendence that the U.P.S.C. makes
the observation not only that the
material is poor, but they have very
serious doubts about the system of
education. They have not only
expressed serious doubts, but they are
almost categorical that there is no
chance, no scope, for the develop-
ment of the personality and character
and no possibility for the proper
material to be produced. It is in
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this context that I would like to
know whether as desired by the
UPS.C, the Home Minister has
been able to examine this matter.
They have made a definite recom-
mendation that this matter should
be examined. May I know whether
the hon. Home Minister has had any
consultation with the UP.S.C. and
with the Education Ministry and has
taken any steps to examine this parti-
cular observation made by the
UPSC.

I will pass on to another very
important and significant matter.
You will observe from this report
that in the various cases for recruit-
ment referred to the U.P.S.C., they
found it impossible to find suitable
candidates 1n a large number of cases.
They have given them in the
appendix, more than 140 cases.

An Hon. Member: 173 cases.

Shri Harish Chandra Mathur. In
173 cases they could not find suitable
candidates for appointment. Now, it
throws a very great responsibility on
the Government. Why is the state
of affairs like that? I say the res-
ponsibility rests on the Government
because, if you analyse the list of
the 173 cases, we will find that most
of them are required for technical
jobs. If you refer to the fourth
report of the U.P.S C. for 1953-54, you
will find that the U.P.SC. had made
a very specific observation and
recommendation to the Government.

“Considerable number of
science graduates and research
scholars are joining these ser-
vices. The Commission would
hke to repeat.. .”

They were only repeating m their

fourth report. Three years have
passed.—
“that a properly attractive

scientific career should be pro-
vided for our science graduates,
particularly for those who show
any promise of research. Other-
wise the scientific and technical
personnel required for imple-
menting the various development
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projects will continue to be inade-
quate.”

This observation was made. I would
like to know whether any action was
taken on this so that we may not
find ourselves face to face with the
situation in which we find ourselves
today.

I am very happy today that the
hon. Prime Minister made a state-
ment after the question hour regard-
ing the scientific and engineering
service and the research service. It
appears to be independent of these
observations. In the tenth year of
our Independence when we are faced
with certain difficulties and we feel
the impact of ideas from outside
where therc 18 also much scientific
research all around, he has felt him-
self compelled to give thought to this
matter. He made a statement and
I think that something will be done
about it. If proper attention had
been paid to the report of the U.P.SC
and its recommendations four or five
years earlier, we would not have
found ourselves in such difficulties.
Even today, the heads of the depart-
ments of science subjects, eminent
scientists who have put in 25—30
years of service are blocked at
Rs. 1,250, whereas hundreds of per-
sons in the administrative side, much
junior in calibre and in every other
respect, are getting anything between
Rs. 1,500 and Rs. 2,500 or even Rs. 3,000.
This is the state of affairs that has
continued. You can take stock of
the situation. In any free and eco-
nomically developed country, it is
only those people, scientific and
engineering people, who are engaged
in the productive activities and they
are better paid and given a place of
honour and pride in the society. It
has not happened here.

I shall again invite the attention
of the hon. Minister to the proviso to
article 320(3) under which a recom-
mendation was made by the Commis-
sion in 1951. Certain proposals had
been submitted so that the Govern-
ment may come to a decision as to
which of the jobs are to be taken out
of the purview of the UP.S.C. and
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which the UP.SC. is entitled to
examine, Year after year, in every
report, the Commission has made =a
pointed reference to it. 1 have taken
the opportunity of discussing the .
reports of the Commission more than
once on the floor of the other House,
I pinpointed the attention of the hon.
Home Minister on this matter. You
are not only ignoring the recommend-
ations of the UPSC. but you
are also debarring the Parliament of
the right to take a decision on this
particular  matter. These rules
under the article I referred to have
got to be laid on the Table of the
House. Parliament has been denied
the right of a decision and a judg-
ment in this matter as to which of
the jobs are to be taken out of the
purview of the Commission. While
discussing this matter in 1956, the
hon. Minister gave me a deflnite pro-
mise that it would be done very soon,
that he would be able to take a deci-
sion and that the decision would be
communicated. I have got before
me what he said on the floor of the
House. He gave me a categorical
assurance but even to this day, unfor-
tunately, no action has been taken on
the matter.

I would again like to refer to
another matter and invite the
attention of the hon. Minister to
another Article in the Constitution to
which I think his attention has never
been drawn—article 3821. Certain
additional powers could be given to
the Commission by the Government.
I say that his attention has not been
drawn to this article because the
Government does not think in terms
of giving more powers to the U.P.S.C;
It is thinking in terms of curtailing
the powers which it has got.

The Government had considered it
fit and necessary to make a reference
to the Commission in cases where
extension in service had to be grant-
ed. My hon. friend says that he
has done it under an executive order.
He has the right to withdraw it by
an executive order. A very special
reference was made to this point in
a previous report of the Commission
and it said that this practice of
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granting extension in the services is
highly undesirable and demoralisation
I will read out what had been stated
in the report:

“The Commission felt that
the propriety of the decision, to
the extent it would affect
adversely the existing incumbents
of the services, was not free
from doubt and also consider that
Government’s decision is likely
to have undesirable repercussions
on the morale of the services.
The Commission brought their
views to the notice of the Gov-
ernment who stated in reply that
they had considered the matter
carefully but felt they should
adhere to that decision.”

1 feel very strongly in this matter.
In our developmental activities, I
know the Government may find it
necessary to retain the services of
certain staff. They may be short of
engineering staff. I would not mind
the raising of the superannuation age
from 55 to 56, 57 or 58, whatever it
is. It is really unfortunate that we
cannot have uniformity even in this
matter. Here is a State, U.P. which
raises the age to 58. It is different
in other places We must have
some sort of a uniformity in this
respect, if it is possible.

So far as the Central Government
is concerned, they have taken a very
wise step. If they find that it is
necessary to retain certain services
or experienced persons, they raise
the age of superannuation to 58. If the
hon. Minister so feels and thinks that
the longevity of life is such that
even after 55 our officers are it enough
to be retained in service and that in
the developing economy, their experi-
ence is needed, it is much better
to raise the superannuation age. I
am all for it. You can raise the age
for the technical staff from 55 to 58
Butl am very much against the exten-
sion of the other services. It is
highly demoralising. It demoralises
the person concerned and the other
persons who wait for a chance in
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place of the person about to retire
but does not know whether he is
going to retire or not. If the Gov-
ernment could not agree to this for
any reason, I would repeat that a
reference should be made to the
UPS.C. for the extension. He says
it was an executive order. I would
request him to take advantage of the
article which 1 have just quoted and
give statutory powers to the U.P.S.C.
in this respect so that we are not
faced with such matters.

Now, Sir, if you read the Seventh
Report you will find the tone and
temper of this report to be very
different from the previous ones.
Even when there is a case of legiti-
mate grievance it has either made
no observation or has slurred over it.
That is the case even with regard to
this question of exemption under
article 323 to which I have just now
referred. You just read it, Sir, it
makes emusing reading to see how
they have slurred over the whole
matter, about the temporary appoint-
ments and other matters

We had a sort of enquiry in other
matters and, though the Home Minis-
ter might deny, we know 1t for
certain that the Law Commission did
make a recommendation about the
deterioration in the High Courts. I
make a mention of this particularly
because, if demoncracy is to be
sustained, these two institutions,
particulary our judiciary and our pub-
lic service commissions must be above
suspicion. They must not only be
honest but they must command the
confidence and respect of the people.
They do not have it today, 1 venture
to submit. Even though we were all
checked down when we talked about
the High Courts, when an investiga-
tion was made it was found that it
was not so. The same is the case
with regard to the States, particularly
the public service commissions in the
States, and the standard is not the
same as we would expect it to be in
the Centre also. 1 made this point
and 1 was supported by a veteraa
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like Pandit B. N. Kungru who, I am
sure, can be trusted to take a very
dispassionate view of the matter.

Sir, it is a very important matter.
I do not impute any motives, but I
wish the Home Ministry to take
particular care to see that these
Institutions function in such a man-
ner that they command a great res-
pect in the country, that they com-
mand the confidence of the people
who are concerned with them. 1t is
not only enough that they are just
and honest, it is necessary that they
command the confidence and respect
of the people. They should conduct
themselves in such a manner that
they command the respect of the peo-
ple.

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
Sir, let the hon, Member be careful
about making any aspersions or cri-
ticism about the U.P.S.C.

Mr. Deputy-Speaker: Certainly. I
am also very careful in listening to
hmm becaure it is a very delicate
matter. But, so far, he has tried to
tide over the difficulties, as he has
criticised the Government in making
appointments. He says that he is
not casting any aspersion on the
honesty or integrity of the Commis-
sion. He has been keeping within
those bounds and, therefore, I had
no occasion to interfere.

Shri Datar: But he is almost
treading on the ground which he had
been trying to avoia.

Mr. Depnty-Speaker: He is tread-
ing on the boundary only, but he is
not inside. But there is one thing
that I have to say. The hon. Mem-
ber has almost taken 25 minutes. He
has to conclude now because there
are other hon. Members who would
like to speak.

Shri Harish Chandra Mathur: 1
will conclude in a minute. In this
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Ssventh Report you will find, Sir—
and that is common knowledge—that
they were making certain appoint.
ments in respect of steel plants,
Kharagpur Technical Institution and
so on. The Report says:

“The Commission ceased to
recruit persons for posts in the
Indian Institute of Technology,
Kharagpur and the Government
managed iron and steel projects,
when the former was constituted
as an autonomous Institute like
a University. ..etc.”

It raises a very important issue
because we are expanding on the
oublic sector and in this public sec-
tor all these institutions and so many
autonomou: bodies are coming into
existence. The jurisdiction of the
UP.S.C. is being withdrawn from
them. I do not know whether the
Government would like to give them
this jurisdiction under a special pro-
vision, but the present position is
that it is being withdarwn from all
these institutions and most of the
appointments are made without con-
sulting them. There has been lot of
public criticism about it, even by
persons like Shri C. H. Bhabha who
was at one time a Minister at the
Centre. While speaking in Bombay
he said: “These are kingdoms of cor-
ruption”. I do not know what cases
he had in his mind and what justifi-
cation was there, but it will have to
be considered that there is no great
satisfaction about the appointments
on these autonomous bodies. And,
if the jurisdiction of the U.P.S.C. is
to be taken away, 1 think some
machinery will have to be devised
which will have some confidence of
the people.

Mr. Deputy-Speaker: Motion mov-
ed:

“That the Report of the W.P.S.C.
for the year 1956-57 and Govern-
ment’s Memorandum thereon,
laid on the Table of the House on
the 9th December, 1957, be taken
into consideration.”
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Of course, there will not be any vot-
ing on it We have got two hours
for discussion out of which 26 minutes
have already been taken by the hon.
Mover. May I know how much time
the hon. Minister will require?

Shri Datar: About 20 minutes.

Mr. Deputy-Speaker: No reply is
needed, I suppose.

Shri Harish Chandra Mathur: No,
Sir.

Mr. Deputy-Speaker: Therefore, we
have one hour and 15 minutes for
other Members who desire to parti-
cipate in this discussion. Then 10
minutes for each Member would
suffice. In that case, perhaps, we
may be able to accommodate some
Members though not all even in that
case. Now, Shri Vasudevan Nair.

Shri N. R. Muniswamy (Vellore):
I am one of the movers, Sir

Mr. Deputy-Speaker: It has been
moved already, and he is only one of
the participants now.

Shri Vasudevan Nalr (Thiruvella):
Mr. Deputy-Speaker, Sir, going
through the report of the Public Ser-
vice Commission relating to 1956-57
one is faced with a very strange
phenomenon. That is, the Public
Service Commission selects candidates
and makes certain recommendations
but the appointments do not take
place in time. The Government
takes months and, perhaps, some-
times years to make the actual
appointments. In this particular
report there is a relevant part. For
I.A.8.,, foreign service, police service
and other central services in 1956-37
the Public Service Commission select-
ed 340 candidates. But what is the
position with regard to actual
appointments? Till now, that is till
the time the report was submitted to
the Government, out of these 340
candidates only 166 appointments
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have been made. We would like to
know from the hon. Minister why
there is the delay in actual appoint-
ments.

I believe there is one particular
reason for this delay. Even after
selection are made by the Public
Service Commission there is a labori-
ous process. The Home Ministry
would like to know the character and
antecedents of the selected candidate.
As far as I know enquiries are made
about the character of the selected
people And, who makes this
enquiry? The great police depart-
ment under the Home Ministry. They
are the guardians of law and also
character We all know that the
final decision is based on a report
actually sent by a police constable.
That 1s what happens We know
there are several cases of corruption
also in this respect, because a police
constable can send up a good report
if he is pleased to send that report.

An Hon, Member: It costs only
Rs 2.

Shri Vasudevan Nair: Rs. 2 or
Rs 20, but 1t 1s a fact in our country.

Mr. Deputy-Speaker: That would
differ, of course

Shri Vasudevan Nair: We have
got such experience. Therefore, my
submission is that we should finally
do away with this notorious practice.
Let the recommendations of the Pub-
Iic Service Commission be final.
What is wrong in that? When the
Public Service Commission inter-
view candidates I hope they are get-
ting some conduct certificates from
the candidates. If they are not get-
ting them now, let them get such
conduct certificates from the profes-
sors or teachers of the concerned
candidates Let us depend on our
teachers and professors more than on
the policc constables under the Home
Ministry I believe this delay in
appointment is because of this notori-
ous practice that exists in our coun-
tryy, I would request the hom.
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Minister to oconsider this question
seriously and to do away with this
practice.  Fortunately, in our coun-
try, now there is a least one State
which has done away with this
practice, and the Home Minister
knows which States it is. 1 need not
mention the name.

Now, I would like to pass on to
another question that was raised by
my hon. friend Shri Harish Chandra
Mathur, that is, the autonomous cor-
porations, the private companies under
the Government. The appointments
in these bodies or in many of these
corporations, as far as 1 know, are
not made by the Public Service
Commission. The recommendations
are not sent in by the Union Public
Service Commission and we hear lot
of things about appointment, pro-
motioas, etc. in these corporations,
in these private companies under the
Government. 1 think we should
think of some formula to have a uni-
form policy, uniform rules, etc,
with regard to the appointment and
promotions in these institutions.

1 ask the Minister why he shoquld
not bring in those institutions also
under the jurisdiction of the Union
Public  Service Commission. Of
course, the Union Public Service
Commission will have to be strength-
ened further and it will have to
be given more staff and there will
be soine more expenditure. But all
the same this practice will be a good
one according to me. I request the
hon. Minister to consider this ques-
tion also.

Then there is the very important
question which relates to not hund-
reds but I think to thousands of
employees under the Central Gov-
ernment. During the discussion in
the last Parliament also, one hon.
Member raised this question, the
question of temporary employees who
are temporary not for one or two
years but for ten or fifieen years.

An Hon. Member: Permanently
temporary.
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Shri Vasudevan Nair: Yes. The
Minister while replying to the debate
last time, assured the House that
even though they are temporary,
their future is quite safe in the hands
of the Government. If they are
going to be in service for a number
of years, why should not the Gov-
ernment take steps to make them
permanent? Why should not their
case be referred to the Union Public
Service Commission in time and they
be made parmanent? Ours is an
expanding economy and we are in
necd of more and more people. Emp-
loyment potential is growing and
in this situation, I think we should
not allow these people to be hanging
in the air like this. We should take
their case into comsideration and do
something in the matter.

As my hon. friend told the House,
in this particular report under review,
there is only one case where there
was some difference of opinion
between the Government and the
Union Public Service Commission.
But as representatives of the people
we come to know that there are cer-
tain irregularities in the actions taken
by the Government. I had occasion
to know some of these things. I do
not wish to refer to any particular
name. For example, I would like to
get some explanation on some of
these things. The Union Public
Service Commission advertised for
the post of a News Editor in the All-
India Radio. There was a written
tests and an interview on 28th and
29th January, 1958. But I hear that
the appointment is already made; but
the man appointed is not one among
those who appeared for the test and
who interviewed the Commission. We
would like to know, if not at this
time but at least in future, on some
other occasion, what the reason for
this particular appointment is.

1 know another case in the Railway
Ministry. Certain clerks were pro-
moted as assistants and there the
seniority of the clerks was not taken
into consideration. It has a history
of four or five years. I do not know
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why the Railway Mmistry has not
referred these cases to the Union
Public Service Commussion

In another similar case, n the Rail-
way Board itself, the Union Public
Service Commussion was referred to
and they gave a decision, and in that
decision, they took into consideration
the question of seniority In this
particular case also, those people
affected by the decision of the Rail-
way Board have complained several
times, and they would like the Gov-
ermnment and the Raillway Ministry
to refer that to the Union Public
Service Commission

There 1s another very strange case
with me I do not know why the
Home Ministry is not even mn  the
habit of sending replies to letters on
very serious questions For example,
there was an examination for appomnt-
ment to the regular temporary estab-
blushment of Assistant Superintend-
ents in May, 1955, and a particular
person—A—was mtimated by the
Union Public Service Commission on
14th August, 1956, that he passed the
test with rank He sent in an apph-
cation, he waited and waited He
sent the application to the Home Min-
1stry on 7-9-1956 But till now he
has not even got a reply The applh-
cation was sent on 7-8-1956

There 1s another strange feature
since then  After that, m 1957, the
Union Public Service Comrmussion
conducted another test, and already
more than 400 people have been
appomnted That 1s what I hear This
particular gentleman 1s not appointed
yet The Minister need not appoint
hmm but I would request him to send
the gentleman at least a reply to his
letter I think the Minstry will
take i1nto consideratzon these questions
and do whatever 1s needed in these
matters

Mr. Deputy-Speaker: Dr Sushila
Nayar The first bell will be rung
after 9 minutes and then another bell
within a minute thereafter
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Dr. Sushila Nayar (Jhansi): I
assure, you Sir, that I shall try not
to take more than ten minutes But
your bell upsets me so much that my
thoughts are dispersed completely.

1 am very glad that we are dis-
cussing the report of the Union Pub-
lic Service Commussion The aspect
of recruitment, promotions, securnty
of services and the standards of ser-
vices are most important There
15 a general feeling in the country
both with regard to the standards of
cificiency and integrity of our service,
that there 1s a deterioration of the
politicians It 1s necessary to protect
the seivice, against inteifcrence with
the honest and dispassionate dis-
chaige of duties If the general
public 1s convinced of these two
aspects, there will be a lot of satis-
faction as well as smooth running of
«he machinery of administration

The administration has to be run
through the services There 1s no
gamsaymng 1t At the same tiume,
everyone admits, including the ser-
vices themselves, that the standards
have deteriorated very considerably
during the ten years of Independence
Wec have to find out why 1t 1s so The
Union Public Service Commission 18
the custodian of both these aspects
that I have mentioned (a) that
efficient, honest, reliable men are re-
cruited and (b) that promotions and
the conditions of service are secure
and there 1s no mterference on the
part of politicians with regard to these
matters so that they can function
without any difficulty m ther respec-
tive spheres

With all duc respect to the Union
Public Service Commussion, I would
be failing 1in my duty if I did not say
that 1n both these aspects, the general
public feels that the Union Public
Service Commussion has not come up
to 100 per cent expectations I would
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add that the Union Public Service
Commission is treated with greater
respect than the State Public Service
Commissions are, but, at the same
time, even the Union Public Serivce
Commission is not today considered as
Caesar's wife—above suspicion.

Mr. Deputy-Speaker: I am afraid
that....

Dr. Sushila Nayar: I am not casting
any aspersions. I am only voicing the
general feeling. I am asking the
Government. ...

Mr. Deputy-Speaker: If we say that
the Commission is not above suspi-
cion—Caesar’s wife—then certainly
we do insinuate that there is some-
thing dishonest.

It is not permissible to criticise the
UPSC here, because it is a body that
has been constituted under the Con-
stitution. We can criticize the Govern-
ment; but not the way in which the
UPSC proceeds, it conducts itself, the
decision it has taken, “this is wrong
or that is right”, That would be be-
yond our scope.

Dr. Sushila Nayar: I have not said
that they are right or they are not 1
am just saying that today this is the
general feeling, and the Government
has not taken note of that feeling,
find out the causes of that feeling and
remove those causes, so far as they
can be removed.

I hope you will give me extra the
couple of minutes that you have taken
yourself.

Mr. Deputy-Speaker: The hon.
Member has wasted another minute.

Dr. Sushila Nayar: I was just going
to explain why some of these asper-
sions are cast. One of the reasons
for inefficiency or rather sub-standard
recruitment is that there is a defec-
tive machinery which the Govern-
ment has placed at the disposal of
the Union Public Service Commission.
I have seen the Public Service Com-
mission in other countries.
It is a huge establishment, a huge de-
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partment. They are busy; they work
all round the year. It is not that
they meet once in a month, once in
two months or once in three months,
doing other jobs and in between tak-
ing care of the appointments also.
That is not enough. They must have
a department, a sufficient establish-
ment of a very reliable and high
calibre, which can carry on thig work
continuously.

Here what happens. On the one
hand, the UPSC does not have
sufficient and proper machinery. On
the other hand, the procedures laid
down by the Govermment are so
terribly defective that it leads to con-
siderable delays, delays of months. I
have been a Minister myself and
whenever we asked the UPSC for
the recruitment of staff, say medical
men, it took us at least eight to nine
months before we could get dectors.
Now, hospitals cannot run without
doctors for eight to nine months. What
happens? Somebody has to make
temporary appointments in the mean-
time.

These temporary appointments are
not, naturally, made with the same
care as the UPSC does. Then ultima-
tely, applications come to the UPSC,
and they are screened. Naturally, they
wil think: thisman has been working
there, for six months or eight months;
why not give him preference? There-
fore, that standard which we expect
of the UPSC cannot be maintained
because of this defect on the part of
Government in not supplying them
with proper machinery on the one
hand, and not revising their procedu~
res to cut down the delays on the
other, so that recruitment can be
carried out rapidly.

As a matter of fact, we have made
the suggestion that the UPSC may
have a list of all trained people. Why
not the UPSC have a close liaison
with the Universities, with all the
training institutions, the Education
Departments and know all the peopls
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roughly that are available for pro-
per classification for appointment?
‘They can find out who are the trained
personnel, what are the qualifica-
tions of the trained personnel
etc. so that out of the train-
ed personnel they can fill up the
appointments, of course, by making
proper selectiong according to what-
ever rules there may be. In other
words, the UPSC has to be the coun-
terpart of the Planning Commission
for the planning of the personnel?

1t is not enough that the UPSC, as
today, advertises for a particular
post, gets applications for that post
and then takes whoever is available.
The UPSC should be enabled to get
full information of all the talents, all
the trained personnel available in the
country and be in a position to help
the Government to make the best use
of them. That is the method used in
some of the other countries.

Then, some of the Government
departments, some of the institutions
set up by the Government, have got
large number of posts outside the
purview of the UPSC. In technical
institutions like the All India Medical
Institute and others they say that the
UPSC does not know how to select
technical people and they are not
capable of making proper selections.

I would suggest that we should set
up a scientific committee, and that
commttee has to make  proper
appointments. My plea to the Govern-
ment is that they should have a pro-
per, elaborate machinery for the UPSC
with wings for each type of recruit-
ment, whether it is medical, scienti-
fic, engineering or any other branch.
They may also associate scientists and
others from outside, as they try to
do now. In this manner, all the ap-
pointments should be brought within
the purview of the Commission.

Secondly, now we are having one
UPSC at the Centre and separate
Service Commissions in the States.
My submission is that there should
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be only one UPSC and the other
Service Commissions in the States
should be wings, branches or sections
of the UPSC, which can be worked
in a regional fashion, because of the
vastness of the country. But, complete
separation as two Service Commission
is not, I think, desirable and is not
capable of giving us the best results.

Lastly, it is the job of the UPSC and
of the Government to draw the best
talent available in the country for
the services and for the administra-
tion of the country. To do so, it is
necessary that the top salaries that
they give, whether it is an education~
al institution or a technical institu-
tion or administration are on par.
Today, as has been pointed out by
others—1 would not elaborate it—
the administrative services are at the
top. That is not so in any other
country in the world. In every other
country it is the scientist that is at
the top, the educationist, the man
who is going to tram your personnel,
that is at the top, and not the Gov-
ernment Secretaries and so on that
are at the top.

Lastly, I would just like to remind
the hon. Home Minister about the
committee which they set up for the
revision of recruitment rules. That
committee worked for nearly two
years and submitted a report. The
report of that committee is lying on
the shelves of the Government. No
careful consideration has been given
to 1t, and no action has been taken on
it. So, I would request the Home
Minister that that report may be dis-
cussed in this House

Shri Surendranath Dwivedy (Ken-
drapara): Mr. Deputy-Speaker, this
1s the Seventh Report of the UPSC
that we are discussing now. If one
goes through the previous reports, it
will make very painful reading,
because one would find that the com-
plaint made, or rather the difficulties
that have been pointed out, by the
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Commission from time to time re-
main as they were. The Home Minis-
try has not paid any attention what-
soever to things, excepting per-
haps raising the strength of the
UPSC.

As has been pointed out by my
hon. friend, Mr. Mathur, regarding
the regulations that are to be framed
under article 320(3), an attempt has
been made as early as 1851 and cri-
ticisms have been made in Parlia-
ment. Still, I do not understand why
the Government has not been able to
frame regulations as to which are
the appointments which will be be-
yond the purview of the Public Ser-
vice Commission. You will find that
even in the Seventh Report there are
certain cases for which advertise-
ments have been issued, interviews
have been fixed up and yet suddenly
Government has issued notice cancel-
ling those appointments. Government
takes them away from the purview
of the Commission. If you will refer
to para 21, you will find that for 26
posts advertisements were made, but
cancelled after interview, and for 8
posts recruitments were cancelled
after interview.

The UPSC itself says that there has
been wastage of a good deal of time
and labour of the Commission,
because there is always a pressure
for speed in the disposal of cases. 1
do not know why this is happening
every year. It is just possible,
because in the case of autonomous
corporations and others Government
decided at a late stage that they
should not come within the purview
of the UPSC. But even then the inter-
views were already held. What pre-
vented the Government from making
these appointments after the decision
of the Public Service Commission—
at least in cases which were referred
to sthem?

Then you will find that about the
regularisation of temporary appoint-
ments it is said in this report that
this year there was no reference at
all. No such cases seem to hawe
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occurred ag none was received by
the Commission for regularisation of
temporary appointments, whereas in
previous years there were hundreds
of them. May 1 know whether any
temporary appointment was made
during the year? Is it a fact that all
temporary appointments that were
there have been regularised? Why is
is that in this year no reference was
made regarding these?

Then regarding discipilinary cases,
you will find from the report, when
it refers to them in para 27, that
there is an abnormal ‘increase of
cases. Cases of what nature? All the
cases are of the same type which were
pointed out before. I want to know
what steps have been taken to see
that these things are not repeated. It
1s not a question only in the report.
In the memorandum that the Gov-
ernment have submitted, they have
pointed out that there is only one
disagreement. That is not the point.
The point is whether we have given
sufficient consideration to the views
expressed by the Commission from
time to time.

You will find again that regarding
non-consultation with the Commission
there is a case of a railway officer,
which is mentioned here. The Com-
mission almost came to a decision,
but suddenly the hon. Railway Min-
ister made an announcement in the
Parliament and they took a decision
themselves without referring it 4o the
Commission. The Commission observ-
es in its report: “We are still un-
convinced why this matter was not
referred to us.”

There are many cases like this
which shows that the Government has
not given proper regard to the in-
tentions of the constitution, which
had created this public Service Com-
mission.

I would like to point out another
thing about the recruitment of officers
and other things. It is complained
and there is a feeling that certain
areas of our country suffer from a
disadvantage in the recruitment of
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the All-India Services. This matter
has been agitating the minds of the
people and, as has been pointed oul
by the previous speaker, there is a
feeling—I do not know how far thaf
is correct but there is =&
feeling—that proper consideration
and proper scope is not being given
to all places. Why is it so? I feel that
the entire recruitment policy has to
be gone into. The Home Ministry has
very recently decided that no marks
should be given for personality tests.
So far as it goes it sounds very well,
but the Public Service Commission
itself says that they have pointed out
how the standards of education in
different Universities differ and as a
result of which the candidates are
not up to the mark. Therefore, they
say in their report:

“So long as the system of edu-
cation in schools and colleges
does not serve this purpose ade-
quately, the personality tests
whatever may be their imperfec-
tions, will have to play an im-
portant role in the selection of
candidates for public services.”

This is a thing which they have in-
sisied upon and merely saying that
no marks are necessary for persona-
lity tests will not do. I want to know
whether the Government have ever
considered this matter in the Educa-
tion Ministry as to how our universi-
ties would come up to the standard
expected of .the candidates.

Here we have a valuable report of
the Public Services (Qualifications
for Recruitment) Committee. In this
Committee also this matter has been
considered and they say:

“We recommend that the Pub-
lic Service Commission should
publish annually tabulated re-
sults of the examinations held by
them analysing the marks obtain-
ed by candidates from different
universities in different subjects.
Results thus tabulated would
speak for themselves and the
long-term trends would clearly
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indicate the quality of the pro-
ducts of the different universities
in different subjects in which
they are trained.

1 want to know whether the Home
Ministry has asked the Public Service
Commission to supply us with such
tabulated documents. If this is done,
probably we will be able to know
what is the standard prevalent in
different universities and what are
the defects, so that some steps may
be taken to remove them and other
persons, who feel aggrieved, may be
able to come up to the standard. That
is one thing which should engage the
attention of the Government very
seriously.

I would also expect, besides meme-
ly giving us the memorandum where
they disagree, the Government, while
submitting 1ts report to the Parha-
ment, to give us a fuller account of
the entire thing, 1.e., how far they
have been able to implement the
recommendations or suggestions of
the Public Service Commission from
time to time and how far it has been
able to serve the purpose for which
it is set up.

Shri N. R. Munisamy: Mr. Deputy-
Speaker, Sir, at the outset I thank
the Commuission and its staff for the
volume, variety and the nature of
work which they had to handle
during the last one year. From the

‘report I find that they had interview-

ed about 45,000 and odd candidates
and held 25 examinations and if we
add to it other candidates, who
appeared before the Service Com-
missions in the States, it may reach a
lakh of candidates. We can see the
volume and the variety of the work
that they have been doing. Ordinarily,
we have got this Commission for the
purpose of selecting the candidates
for the Public Services ag well as
civil services, but in the nature of
the work during the last four or five
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years, I find that there has been a
good deal of change. The functions
that the Government have to dis-
charge and the various activities that
it has recently undertaken require
them to recruit personnel for admin-
istrative services required to conduct
the industrial concerns and commer-
cial operations, cultural activities
and various social service schemes.
So, when we examine these positions
1 see that the methods that they
adopted with regard to the selection
of the candidates for the services
would be suitable for selection or
adopting some method for the selec-
tion of candidates for other new
types of work which 1s wanted.

This lands us into a controversial
subject and that is the wviva wvoce.
The Public Service Commission, in
its report, has stated that due to the
inadequacy of certain curriculum in
the schools and colleges, there is not
much development with regard to
the character and as regards the per-
sonality of the students. So, they
never wanted to give up the person-
ality test. While retaining the per-
sonality test, i.e, what you call as
the viwva voce, we have to maintain
certain principles and 1t has to answer
certain purposes, which they should
keep in mind. I find that there is a
good deal of difference with regard
to the method and principles that the
Service Commission adopt at the time
of interview. At the time of inter-
view—I can give you one or two
illustrations, but let it not be taken
for granted that that is what is
happening—suppose a person applies
in response to an advertisement for
appointment of Professor of History
or anything, he is asked: Would you
draw a parallelogram having given
four sides or would you draw
a parallelogram having given
two diagonals? You can see whether
a Professsor of History would be
able to say something about mathe-
matics. Again, if a mathematics stu-
dent had been there, he would have
answered that it is wanting in one
other data and he cannot draw it
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Suppose in connection with some
other appointment, say for the ap-
pointment of a Statistician, a question
is put as regards the general test:
What 1s the seat of the Godess of
Learning or what is the vahana of
Saraswati, He will naturally blink
and say that it is swan, or that it is
lotus, or that it is a peacock. But not
having general knowledge probably
he may say something wrong. These
things happen. I am saying only by
way of illustration. They should
have some principles and purposes.
They must see, while putting a ques-
tion that it satisfies the purpose for
which the candidate is sought for,—
not some gquestion extraneous to the
subject for which the candidate is
sought for. I request that the Public
sion should adopt certain principles
and these principles must satisty
some purpose which they should keep
in mind.

16 hrs.

In this connection, I can only say.
with a view to see that selections are
rightly made, the Public Service
Commussion should have stenos there
and the questions should be recorded
just as you see 1in the court where
something 1s said to the Judges. These
must be recorded. Then, we can find
out from the records which we can
persue  whether the question was
rightly put and the answer was right.
Otherwise, we would be m a mess.
We cannot say whether the selection
was good or bad. There is a complaint
that selection 1s not right. They have
a right to select as they like and they
have a right to commit error. If it
is not possible to have stenos, you can
at least have tape-recording of the
entire proceedings only for the pur-
pose of knowing whether the ques-
tions and answers were right. That
is only for the purpose of satistying
the people. This being democracy,
the people should be satisfied that
they are selected rightly. That would
be referred to later on. That is only
for the purpose of seeing that certain
principles have been adopted. In the
absence of it, I would only say that
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they are subject to various criticisms
which we are not going to accept.

Since the volume of work is so
much, instead of having one Public
Service Commission, I can only say
that we can have a Public Service
Commussion for Industrial concerns,
one for Postal serives, one for Social
and scientific services, something on
the lines of the Railway Services.
There is no use having one Publc
Service Commission and asking them
to select candidates. Sometimes I
find, though they are in full strength,
1t is quite possible, to ask a few
Members to sit and select candidates
and some of them may not suit for
the purpose for which they are ask-
ed to make the selection. To avoid
the difficulty they should have some
experts. 1 find in the Sixth report
last year, in pages 12 and 13, mention
of experts not connected with the Mi-
nistry or organisation at the time of
the interview. It 1s ordinarily taken
to be a third party. He 1s an expert
He need not be from the Ministry or
organisation for which the selection
is made. In one or two cases where
the Ministry 1s represented, the per-
son interested in the job is also put in.
He has to give his own recommenda-
tion regarding the candidates that
appear before them. It must be a to-
tally different man. They must carry
out the undertaking stated in the Six-
th report.

Whenever they send some persons
from the department, they should see
that an Assistant Secretary or De-
puty Secretary is sent but not an Un-
der Secretary for the reason that res-
ponsible man is necessary. For want
of proper persons, what they do is,
they send some other allegedly res-
ponsible man who has not got the
proper status and he recommends his
own candidate. To avoid this, 1t is
better they have certain principles
and they must adopt them without
any fear or favour.

It has been stated by other Mem-
bers that they should be like Judges,
because thry have been appointed by
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the President though at the instance
of the Home Ministry. It must also
seem that they do justice. At the
time when they give advice under
article 323, though their decision hap-
pens to be in the form of an advice,
that should be regarded as a judgment.
It should not be ordinarily reversed
or modified by the Government in the
way in which it has been done though
it has been only in one case, which
my hon. friend the Mover of the Mo-
tion approved. I,would only say that
it 1s a sad instance where the Govern-
ment had done it. If they had ap-
proved of it they could have given
greater status to the Commission even
though the disapproving was in one
out of 10,000 cases.

Shri Harish Chandra Mathur: I did
not approve of it.

Shri N, R. Munisamy: He does not
approve of it. 1 am glad that he is
one with me.

1 shall refer to only two or three
pomts. Interviews may be spread out
in the different State capitals instead
of being conducted in Delhi. I find
they are conducted in Delhi. If they
are spread out, the expenses will be
saved.

Shri Ranga: It will help the candi-
dates.

Shri N. R. Munisamy: Continuance
of irregular appolntments mars the
sanctity of service and opens room for
favouritism. I refer to page 9 para
24. I only request that irregular ap-
pointments need not continue. That
would only lead to some other diffi-
culties

On an analysis, I find that—I am
referring to Appendix XVII, page 57
the best students of some of the lar-
gest and oldest Universities, for ex-
ample Calcutta and Bombay are not
attracted to the services. I could not
find any reason for it, whether the
Delhi University supplies large num-
ber of outside experts than other Uni-
vergities and whether this accounts
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for the comparative success of the
Delhi University students. .

The other point is, wastage conse-
quent on the Government’s cancella-
tion of requisitions after advertise-
ment and interview of candidates.
This means that after having spent
so much of money, it is no use with-
drawing the requisition. Much
money is lost to the exchequer.
My next point is whether appoint-
ments made by contract through so-
called experts instead of by open ad-
vertisment and competition are not
likely to increase favouritism and ne-
potism, and about appointment of per-
sons connected with and known to big
persons. This is stated in Appendix
XI. I only say that it should not be
like that.

The interval between advertisement
and calling of persons for interview
to fill up the vacancies is sometimes
inordinately prolonged. This shouud
be avoided.

The last point that I would like to
place before you is this. There is a
recent controversy with regard to
official language. 1 only request that
the Government should make a de-
claration here and now that the ex-
aminations should be continued to be
conducted in English. There should
be no abrupt change in the medium
of examination. I only say this for
the purpose of maintaining efficiency.
The whole Commission is intended
to maintain efficiency and recruit
good administrators. Not that Eng-
lish is the only thing by which
you can maintain efficiency. I only
wish that the Government should make
a declaration that English will be
the medium.

Wt woaw fey (e )
I wgRy, i afaw s
o s faym-fratasit 7 ofses
afafat & aerar o= Frooerar @t &
fordt &Y oY | ot g 9% A e foe
W WERQRE, Avgiagearafs
farwr-fratars} o ag s v aw
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gl g€ & 1 % swm &7 s Efae A
o 320 @ aew e A e

“It shall be the duty of the
Union and the State Public Ser-
vice Commissions to conduct ex-

aminations for appointments to
the services........

faE dga o g f5 os 7
afr fagren war & s fogede
aré geweg | Al w1 U7 T
f& nfoms afaq wdom a1 ferfemat s
FIT FI7, 98 A« qQar %7 fur
ST BT A\ w18 FTH FE oy, Fored
qF A A g | 97 s i
e § oF 7% ara e ) I
HaT IFAT WEEAT T AT AL &,
Afee & g e fde wAT g §
i afsere afem sats= | 1 Ay 9
w1 0% fwmr &, 7z adwr
dfagry #r wEAr & fawmw f0
dfqurr 7 3o fas oz g fam @ fw
gfers afgm wdrgT 70T M WX
TR HR & qe AR W 99w
Fom, Afe7 Imewe fopdr A
wT A Ay g 2 AN dfere @Y
wraar &1 fme A g o .4,
T 37 wsidr &1 W agrEr faear 2,
fom &Y % 39 A% & & A
qeY 7 v feavar @, wuiq ag §
ZH A * WTFATE Ay § o Ay v
#1 vz 48 frar A @ d a4 fadam
w1 fF 98 WATAA 5T O Y W oA
# AR 9 qaear ¢ & Ay A
AT TG

afqar & gz arg @ fae gf @
fEar T qarET-—arEaT FE—i
I, 7% T HTERT | TR M ag
sgeqr aga faai y—fafesr w7 84—
==Y o Y & 1 Y S IR # ey
# wrd §, ST qdfedY & fem v
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¢, I aafiae oY s W W 2,
fom & aga & a1 et WAy g-—w
] Trd WA weEy ag 9 €,
ITHt FIE GEAAT W q@ WIAT ¢,
FAE FIF FT aOHT AT, TFE | Agd
ax® AN 7 FHwifE) w1 8 &0
qAT &, IFH T AS| FY F1E 72g A
w1 dfumdag aw AR @
4 #71 T ¢ fr wAfad & g
wifge | gafaw o s AR &
& 7z fRze s wwar § froafz
&9 S99 YA T 3771 &, §T 7 97
fezgfmsgram o & s sw
a@ ¥ FL 9FAAT AG W a1 R,
fag a & f5 °7 O &7 wmEr E, ot
fe afeat & ot a3 gu & oY o w=
YT qRIAT FAT ATE T AT AR
auET A AT AFT §

g@ ag &1 &g A1 fogy gw
" § 9w mwa g ) 3T @
¥ & wmadr 13 94 wgE FEH
wies™ 3% & As-afega ¢ &
o femar agmr g faaw ag
foaar § —

“Nothing in this article shall
prevent the State from making
any provision for the reservation
of appointments or posts in
favour of any backward class of
citizens which, in the opinion of
the State, is not adequately re-
presented in the services under
the State.”

29q ag faama Teur 2 0% a1 Je€
Fofes & AW . 1 (95T g AW E,
9% {AT fai7 sw37q1 29 FO7T | A7
AT T F FIT AT # A qq
ary oY afgg F saer F 3y fmr
o 90 | FiE 57 T w9 g
o1 are g v e oft mit aw e
#ara F AE T 39 A7F @7 67 Al
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T o W Ffqm g o €}
fsra & ag sqaeqr @1 5 qvae wnfem
& =t €1 fasiy N7 7 sqryr 7 Saver
Fenfedt § 33 & Fifrm K qInody
ST AAY FATC AAfHT 1 Fi a792 2,
fam awg 4 FaT 757 gar @, AF A
aqr 3@ wrEn & fF A (oot s
T FTFT AT X, AT FHRLL T AEFT
AT 8 a1 FfawT o FgeT d@v ?,
ag wawq g o A fed sAeET @
ST 8, BT FEFT &9 AT § IT FHAAT
T AT B FF AR F A T FO0F
CECIE LR G IR G LA
Frr af<fr & agay g 1 7 q3ATH
argEr g 5 g9 A7 7 71 0 aw
g faar g arr § fgza a &i, w6
Ar(qt 7 WA £ 7T § 1 P A
At F7i7 & I fafaegt 2 ar9 A=
F Az A Wi ¢ fET g A redt
3 qF BAAq wAT ¥ A% A AT
¥ w4t 7w e, i Qs waem
A ¥\ 9 AR § 91T AT AT
Fada® a0F q a7 Jd6r £ | 0w
g stalra & J AW g 7 99 A%
3% @Iy §19 #1747 A% w4,
Afqq § 77 WI 1 7T 16 AFO
Frwafy T ZT AL LT T T Uy,
GIEIE A IO (IS L TR TR L 0 4
T 2 T AT A AWM A
T H qF T TIF AT qEY
AW B %)

AtF w7t § 7 wrf o7 wfaw
¥ A aga nAr 2, frmm w1 Ao
FAF AT TET TAT }, RFLLFT AT
TG AT oga 9T 2}, iAgE g1 W
/& 3 #faw § 7§ <7 wF § AR
T 9§ AN F7q A w1 g 6 gara
Iz au T4 2, 9g o R IfA Ao
aw g 8 | frae o fore onfewsr & 9y
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saweqr ¥y 0t § Tr gw dwE smfan &
=it #1 wfaw & wfww Awlvar 25, a0
aestum afi fRorar @rd 1 59
ST THA &7 W4T ST AT AR |

niams afaw sfimm f )z g
™A@ FT gEdr W @y afgT o
f& gx A A A qfaw 7§ fAm an &
IR 7§77 AW 0F § o fenay &
%5 §, fF97 T§ § o 79§ ATH
gz mam arq g0 §
e ffaimq § s afufaq 8 An
ge ¢ 3% 3z {1 g famaraz g fw
Fq A A AR T E, AW AR T W
F gurq Fma Ay faam sy gan @,
IN A ] AFT YA 7H FUA SAETAT
UEU F AW F ATE &
wfygav Fal-q & faa & o 9
A/ WG @ TFA T 5 A g g0
& O LN AP I NT T EE TENE
At {ar a7 oA adr 2 v g afgas
afm  wfwm T gEEE wF
]I 7 3TN 745w FZW 5 0 smarqn
FIE 2, F) AT WYIT AT R, @I
A | 4EHAE A # AT qriEn
ger a1 famg {g99 =g gva7 3 foo
ST ¢ IHHT A90E W I9 AR K ACRTCar
72 fa=Ar g, (57 & 7w wiaT F uhis
i 347 W@ g 1 AT AFE |
FUTI g7 9¢ IAfG AT 8, qHS A
PRET T FT AT EAT 2, AT AW AT
gaar gz fF 0 qa 9t fagd 31§,
A1 ¥9qE g, I 4 A® 7 Afw
F ufgs a= 7 afen g faar o
qFAT § 1 W XA § AT FHGH AT
foqrd wezqig ngiEm w1 36 & s
&7 A o7 e gAY =gy (% A
fagfemar g€ g, % & fov a0 &
¥t 7 g1, R T oA A fagd
gq & fooq a7 fap m & aife 23
g 967 S g 5 fFw gz a% g7 dwd
vt & A BT O AT !
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afor 20 & ma-mfesw @ W
st stfawt &, 3 ag s1eenr € 0
? fr tqAna aAm waw & wgm
wrET g 6 w3 o 75 oam 04 & fora
F ar § ofwera ;w8 A i g
w qF faT TyAas w0 @y @
e Fr wE P, Adn &g A §
# 9gT wEm g 5 gy ez e
gwd fema o Avnr & far wlos
TG grer d 7 F qg o qmAaw
sgT =T 3w A A g 30
g9 A% 7 gurer At fawm 2, W ew
faozy w7 & ol @z frm qaw
frrs war s g Al e =g
§ HTIHT gz aA AvEAn g iw e
2eys 7 afwe 7 whreden #1 omgy
§ fAam ng afiaffer = fam @
o st 7 g faar mar ar fir oo
AN fauagg iz g
H F 7 aw off 79 g afem
I qEFE TR A1 AR R aig
a7 &Y v %) 9 7t oefaEt 61
SEqEr AT 7 AL &7 fmm A o
¥ g Arear g v wfoaw & shem
aFMirmaesraaad gt
Ffrma zrT F1 fawifeer 9 8, 399
TEqTl ® AIET I A FAT & ) A7 AR
W T AT g AT AR T IRE
afe get 9x W7 AT wRAT WA
Av v rAmE  Ffwaw § W@
g Wy 1 37 qTF T A K G
QAT &1 AHT AT

gmag ft arr g fv sm oz
qAT g1, 1§ fazq wAew g, g
kg fafred a%efoz &, "3 &
ag = § for #t qrafa fa sfame
TE WA T af g
forw I #1 Aw afers afaw sfwaa
Y wqoAT 1 af 2 48 STW T4 AVG
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vl agaquaftgar 1 @
a & & guwar § g fwm 1 frose
FEE 1 % A g e omifeww 2 &
qu-wifess ® wifasn & o oy gé
?. ve% yafes gw tgww @R
o} e fe v e afafew &
g IR wYAT &, #) o afgfaw §
ford o & s & g afr &
arfr & 1 § wgar g e Mg A wlaw
Tt 7@ i wfege fom & fog sfae
] o for aik farfem & 9 w50
qq & fo@dr Y AR weREE
¥W T G & 97 Freareaw 7 fot
W frgferat @, & & s & of@
A anfer 1 g8 & Afar sz W E
fF a8 sggeqr A of § f oY ofqws
qfaw wfeem ¥ g wofr afafqe &
faq a@arg &0 s g frefar
w3 |

Shri Thimmaiah (Kolar-Reserved-
Sch. Castes): There are a large num-
ber of spheres of appointment which
do not come under the Public Service
Commission. For example, the
Planning Commission has an army of
officers, and posts have been created
in the Planning Commission without
the consent and concurrence of the
Public Service Commission. Similar-
ly, there are many autonomous bodies
where the appointments are made
without any reference to the Public
Service Commission. All these
should come under the purview of
the Public Service Commission. If
they do not come under the purview
of the Public Service Commission, the
reservation order made for the Sche-
duled Castes’ and Scheduled Tribes'
representation in the services will not
be put into practice, and it will work
as an injustice to the Scheduled
Castes and Scheduled Tribes. This
suggestion the Government should
congider.
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An hon. Member from the Opposi-
tion referred to the fact that in the
case of every appointment in the
Government of India a police report
is called for before the appointment
is confirmed. I have seen from ex-
perience that this leads to = lot of
corruption. There are instances
where even a factory worker has to
bribe the police to get a good report
from them, and it is a nuisance in the
Government of India service that
this should take place even for con-
firming a small man in course of
time.

These appointments are advertised
in all the English papers, but I re-
quest the Government to see that
they are also advertised in the re-
gional languages, in the local papers
of the States

Next I shall come to the representa-
tion of the Scheduled Castes and
Scheduled Tribes in the IAS, IFS,
IPS and all the big services. You
know that neither in the British
period, nor in the Moghul period, nor
in the Medieval period were the
Scheduled Caste people represented
in the Government services or any-
where, and these big posts were all
the monopoly of the higher caste
people After the Congress Govern-
ment came into power, they were
kind enough to reserve a certain
quota for the Scheduled Castes and
Scheduled Tribes. I only submit that
the Public Service Commission should
understand why this quota has to be
reserved for the Scheduled Castes and
Scheduled Tribes, how far the Sche-
duled Caste boys can compete with
the candidates of the other castes who
are brought up in a good atmosphere,
who are given good education and
whose economic condition is better
than that of the Scheduled Caste
people. Then the Public Service Com-
mission will be able to assess the
comparative merits of the Scheduled
Caste candidates and other candida- -
tes properly.
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The intake of the Scheduled Caste
people into the IAS and IPS is very
poor. In 1988 the selected 68 candi-
dates for the IAS of which only nine
were from the Scheduled Castes.
That is a good number, I thank them
that at least in 1955 they selected
eight from the Scheduled Castes and
one from the Scheduled Tribes for the
1A.S. In 1955, for the LP.S, they have
selected 115 candidates, but no Sche-
duled Caste candidate and no Sche-
duled Tribe candidate has been
selected. Similarly, in 1956, they have
taken 102 candidates into the I.AS,
but no Scheduled Caste has been
taken. For the IF.S, they have
taken 48 persons, but no Scheduled
Caste candidate has been taken, and
no Scheduled Tribe candidate has been
taken. For the Central Services, they
have taken about 293 candidates in
1985. But what is the position even
at the end of 1957 so far as the Sche-
duled Caste candidates are concerned?
There are only 8 Scheduled Caste
candidates in the ILA.S., and one
Scheduled Tribe candidate and one
Scheduled Caste candidate in the I.F'.S.,
and 13 Scheduled Caste candidates in
the Central Services. So, you can see
how poorly we are represented in the
Central Services.

1 agree that the ment of the Sche-
duled Caste candidates may be less
than that of the general candidates.
Suppose a candidate gets sixty per
cent of marks, then he is a first class
. candidate Suppose another candidate
gets 76 or 80 per cent, his merit is
more than that of the other candidate,
but both have passed in first class, and
yet the man who has scored 76 per
cent. or 80 per cent is considered to
be a better candidate than the one
who has scored only 60 per cent.
Therefore, I submit that the UP.8.C.
should insist only on the minimum
qualification and the minimum
standard of efficiency so far as the
Scheduled Caste candidates are con-
cerned, and they should adopt a
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liberal attitude towards the Scheduled
Caste candidates and see that the
intake of the Scheduled Castes into
the All-India Services is increased as
far as possible.

I now come to the selection of
officers to the All-India Services from
the State Services. Though other
officers who are contemporaries are
selected for the 1. A8, our officers are
never selected for the LA.S. Ewen if
the State Governments recommend the
names of our officers for the All-India
Services, their names will be put down
last in the list, with the result that
in the long run, their names will be
omitted and they will not become
LAS. officers. Of course, I am grate-
ful to Shri Datar who sometimes
sympathises with me and sees that
even if the Scheduled Caste candidate
is below the list......

An Hon. Member: He
sympathises.

always

Mr. Deputy-Speaker: All these com-
plaints are also against the Minister.

Shri Thimmalah: Even if the name
of the Scheduled Caste candidate is
the last, he has tried to help him. I
am grateful to him for that. I hope
the U.PS.C. also will have the same
sympathy as the Minister, towards the
Scheduled Caste candidates. 1 now
come to the viva voce. I have no faith
in this viva voce. If the very same
examiners who interview candidates
and put them questions were asked to
come under a viva voce, I think all
those examiners will utterly fail.

one e ee

Mr. Deputy-Speaker: Such asper-
sions should not be made when we are
discussing the Report of the Union
Public Service Commission.

Shri Thimmaiah: Shri N. R. Muni-
samy referred to that, and, therefore,
I thought I could also refer to that.
I amn making no insinuations.

;"*ﬁmumwmm&
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Mr. Deputy-Speaker: It Shri N R.
Munisamy had done that, that was
wrong on his part too

Shri Ranga: Where is the aspersion
mn this*

00 s0d L 13

Mr. Deputy-Speaker: The last
sentence would be expunged

Shri Datar: That sentence where the
hon Member said that they themselves
could not have passed should be also
expunged

Mr. Deputy-Speaker: I thought that
was only a general question when he
said that n the mve voce examina-
tion some questions are put, and if
those questions were to be put to the
examiners they might not themselves
pass Perhaps, that was not parti-
cularly meant for the Union Public
Service Commission But when he
came to the last sentence, that was
different It 1s very objectionable, and
1t shall not go into the records

Shri Thimmaiah. Government were
pleased to appoint a Scheduled
Caste member on the UPSC
We are very grateful to them
for that I hope the Scheduled Caste
member will be associated in the
selection of candidates for all the
reserved posts for Scheduled Caste
candidates including those in the IA S
and the IFS I understand that only
the Chairman of the UPSC selects
the IAS and IPS candidates, and
the other members have no hand in
it 1 hope that all the members will
have a chance to interview the IAS
and IPS candidates also in addition
to the others that they are interview-
ing

1 now come to the All India Engi-
neering Service The Prime Mnuster
made some reference to 1t m the
morning I am glad that Government
are going to introduce the All India
Engineering Service Today, 1f a boy
passes the B Sc and appears for the
1A S examination and passes it, he
comes up as a big officer in the IA S
whereas a man who passes BE will
not even get a job, and he has no
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scope for entering into any All India
Service, and he has to rot in the State
Government 8s an overseer or as an
assistant engineer, Therefore, I would
request Government to think over
this matter and see that this All India
Enginering Service is introduced as
early as possible so that the people
with merit 1n the technical fleld are
also given a scope to rise up as LAS
officers or as I PS officers and so on.
I think that 1s very essential, as we
have now established a lot of indus-
tries, and we require technical per-
sonnel for our development purposes

Lastly, under the emergency recruat-
ment scheme for the IAS and the
IPS, I beheve that about hundred
candidates are gomng to be selected,
ahd so many press-notes have been
1ssued by Government about the pro-
bable number of Scheduled Caste
candidates to be selected for the IAS.
Grade I and Grade II I hope Gov-
ernment will do justice to the Sche-
duled Caste candidates by selecting a
greater number of Scheduled Caste
candidates both for Grade I and for
Grade Il of the IA S

Mr. Deputy-Speaker: That 1s an
appeal to the Home Minister

Shri Ghosal (Uluberia) Almost all
the points have ben traversed by the
hon Members who have spoken befote
me So, I would like to mention only
one or two points

The first 1s 1n regard to the regula-,
risation of the appointments of those
who begin their service on a temporary
basis The rule is that every case has
to be referred to the UESC within
one year from the date of appoint-
ment But that 1s not being followed,
as will be evident from Appendix XVI
This will show that almost all the
cases have been referred to the Com-
mussion long after the date on which
the reference should have been made
In some cases, in spite of repeated
reminders from the Commission no
reference has been received by them.
Item No 5 was one such case $So far

T #éeExpunged as ordered by the Chair

T



[Mr. SpeaxEr in the Chair]

1 now come to the second point as
to how the departments like to avoid
taking the permission of the U.P.S.C.
Generally, no reference is required if
the appointment is for a period below
one year. What happens is this.
Firstly, the appointment is made for
a period of three months, and then it
1s extended in two or three instal-
ments, and thus the appointment is
extended to one year, and thereafter
the reference is made to the UP.8.C.
At the time of final selection, when
there is a question of experience, the
new applicants, though they are
qualified, cannot get any opportunity
of being selected, because they have
no experience, and they are less
qualified, but those who have had the
opportunity of serving for three
months and more are absorbed and
they get the chance.

My request to the Minister would
be to see that all the qualified persons
are initially given the chance and
appointed, and thereafter only the
question of training or experience
should arise.

There is another grievance as
regards the time taken for the recruit-
ments. A long time is taken by the
UP.S.C. in getting the posts adver-
tised, and recruiting the candidates
finally for the new appointments. The
matter should be expedited, and the
time-lag should be shortened.

I now come to the point that has
already been mentioned by Shri N. R.
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Munisamy. Ang that is regarding the
apprehension felt by the educated
youth at lesst in my State. I do not
know why the brilliant students of the
Calcutta University and the Bombay
University are not coming out success-
ful. I cannot say anything about the
Bombay University, but so far as the
State of West Bengal is concerned,
the educated youth there have a sense
of frustration because they have got
an apprehension that unless there is
some shipharish or recommendation
they would not be able to get the job,
and that some kind of provincialism
is working, and I hope that this appre-
hension will be made unreal.

In this connection, I would like to
mention another thing. Of course, it
is not quite relevant here, but still I
would like to say that in our State the
State Public Service Commission is
almost a titular body, because the
Government never .. .

Shri Datar: Why should the State
Service Commission he brought in
here?

Shri Ghosal:
mention ahout it

Naturally I like to

Shri Datar: We are dealing with
the U.PS.C.

Shri Ghosal: There should be some
supervisory power It may be done
by amending the Constitution

Mr. Speaker: There is no good
referring to State Service Commis-
sions, 1n this connection. We are only
concerned with the Union Public
Service Commussion’s Report. Possi-
bly he says that generally on an all-
India basis—without referring to the
State Public Service Commission—the
selection everywhere is the same,
Therefore, we must infuse confidencs.

Shri Datar: He used the word
‘titular’ or something like that.

Mr. Speaker: It is a statutory body—
that was what he meant. ‘Titular
means statutory body.



the hon. Member meant all that.

Shri Ghosal: I am not aitacking the
State. 1 am referring to the sense of
frustration among the educated youth
of West Bengal. That frustration is
due to the working of the 8tate
Services Commission and also the
attitude of the Union Public Service
Commission. Therefore, a sense of
frustration is there. At least that
apprehension should be removed from
their minds. For that reason, I was
suggesting that some sort of supervi-
sory power might be conferred on the
Union Public Service Commission so
that the State Public Service Com-
missions may function properly, so
that all scope for apprehension is re-
moved in the future.

Mr. Speaker: Does he suggest a uni-
tary All-India Public Services Com-
mission with branches in various
States so that hon. Members may have
an opportunity to criticise all of them
here?

Shri Ghosal: I do not like to say
that. But I would like that at least
supervision of the Union Public
Service Commission should be there
over the State Public Service Com-
missions.

As regards quasi-permanency, it is
given on completion of three years’
approved service. It is granted by
Government in consultation with the
Commission wherever direct recruit-
ment to the post in question is within
the purview of the Commission. On
1st April, 1956, 432 cases were pend-
ing with the Commission and 1,192
fresh cases were received during the
year,
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I would like to point out that there
has been a complaint that the UPA.C.
are not getting sufficient financial aid
for having their set-up running quite
well and also getting things done
expeditiously. Therefore, my sugges-
tion would be that at least the Union
Public Service Commission should be
financed more liberally so that they
can function quickly in order to avoid
delay, and also confusion among the
applicants.

«it fegrem fog (Mowge) : saw
TEew, TR @ T ¥ ag v § e
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€ & 1 e A fear fs o s Ry
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FOWTT PO ] T JWT T | RAT W
furk qan fin afeers afrw s Jew
frow A avT O, IE N T Y
o7 | AY ST qE WA gATe 3w 7 heft
#k & 1| mokiz W wteg § fie v o
N T W X faeqe s W fe
& T wreey sl qvear & wrow
fiwedt Aty WY ard, fawrfon #t fae
Al

afers afew sfaew § o soeft
frae % w¥ A7 ¥ aq fomr @ f 3%
awA 97 olrardt sy § S Qvgar
L GG O A L
fefaftar fardy g€ & W gfer & qaer
w7 o 3y # s 0 & w3 wefiar
Tt & 1 TV F AT =T T§ A
warAr  fr s et st dvgar &
W H I W AT FT AT
4 AW | § ¥ % 741 fear g1 fi
N TRAEE F FTERTH A § I
Wm‘goiﬁo@owmgoQovo
mfead foat st o™ & wiv I
R ¥ qgd I g Wy oo |
iz § e AW fem fe Qo O
wfead frgwr gu d formt Far &
Ay ag O s ag @ ol &
ToATRE §U | AT T Ag AT A daATER
¥ 1 i W3 g fedy swew o
LR L ARSI R R
FR & fag sl 3% @ aw@ W
wIE ot A | garT ag o wrdo Ave
THo qv avfo To THo WIRERT &Y AT
g &L Tx H1 ArAAy &, qg W foay
war ¥ | 3g oferw afww wfaws &
TR T AT ALY TN AATH W7 T A
oo fe o v e avay W @
wg wfers arfear weier ¥ AT S
afiwe wfwe sfirar & am Jo foar
g g e s I kAR A
f& v fomizize & fad mebiz
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wrgeft & fin ofbers afaw wfaeT 3@ 1
e g o wforew & awd Aw oy
A AR W $Y aray 9 frar o
2 | @R ¥ a7 qrAAy wraw ¢ fr few
aE AN W Gavsede gwr, fedy
wudY & wfh gom av firedy sufe fasie
F AATH A AT | TF AP { F ol w7
are A A A A mw s QA
foraw areaTg A1} THF FAL 200 wAF
T W 7fqE {1 @ AT wETIT R,
frr oveae W1 wTEw F71 fAeT %7
o Nfar 51 wATSH & + A www § A{y
1At §F a7 weaw few @ w1 & ek
# e dqad 7N a2 ¢ g §
300 97, TEAAT Wor e T {7 ¢ WX
e ¥ freT 67 9% FUT Yo T@/R
rwwAmT AT IR faer & 1 o
T Y § IV O OHAT a7 W ¥
o W FEU AT AN A
fr % wy o T g g i oo ko
Hro ® wwY AEw & | T aewt Wy
e ATIR fa=ey 1 Tt avaf oY
T ol sw faEy T 99 9 waee
foaae & + T AE ¥ wT sy W
& & | T WY T v @R T
xfr 7% w3t oo wre dvo ¥ Awre-
Mg ATOETTE aw ) qEm
T F qFCH W PN & ANY TaAAAz 6
<ns1:XMLFault xmlns:ns1="http://cxf.apache.org/bindings/xformat"><ns1:faultstring xmlns:ns1="http://cxf.apache.org/bindings/xformat">java.lang.OutOfMemoryError: Java heap space</ns1:faultstring></ns1:XMLFault>